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THE KERALA SPORTS (AMENDMENT) BILL, 2018
| a | -
o BILL
' farther to amend the Kerala Sports Act, 2000
Preamble.—WHEREAS, it is expedient further to amend the Kerala Sports
Act, 2000 for the purposes hmmafm appearing ; '
BB it enacted in the Sixty-ninth Year of the Republic of Indm ai follows:—

‘1. Short title and conunancemcm.-(l) This Act may be called the Kerala
Spotts (Amendment) Act, 2018,

(2_) It shall be deemed havé come into force on the 20" day of August, 2018.

2. Amendment of section 2—In the Kerala Sports Act, 2000 (2 of 2001)
(hereinafter referred to as the Principal Act), in section 2,~

(@) clause (i) shall be omitted and clause (iA) shall be mnumbered as clause (1)
(b) clause (i) shall be omitied; -
(o) clausc (ivA) shall be onntted,
(d) in clause (viii) the words “or Town Sports Council” shall be omitted;
(e) for clause (xvitiA), the followmg clause shall be substituted, namely —

#(xviiiA) * Standing Commmee mems the Standing Commlttee of
. the State Sports Council;”; .

() clause (xxu) shall be om:tted
3. Amendment of secaou J—In section 3 of the pnnclpal Act,—
(a) in sub-sectlon 3,—

B )] under the headmg “Elected Members" the existing clause shall be
letiered as “(a)” and after clause (a) s0 lettered, the following clauses shall be
mserted. namely —_ - .
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() One member each from each of the District Sports Counil,

~ elected by the members of such District Sports Councils from among themselves:
‘Provided that, any person being elected as member in items (a) and (b) shall

not continue as a member in State Sports Council on completion of seventy years of age.

(¢) One member each from sach of the University in the State elected by
the members of the General Council of such University Unions from among the
captains of the University teams; B '

_ (d) Three members elected by the members of the S_mé Legislative
Assembly from among themselves through  the method of 'proportional
representation by single transferabie vote; _ o
- (¢) One member elected by the Mayors of the Municipal Corporations of
the State from amoeng themselves: - : .
| () One Member elected by the Presidents of the District Panchayats of
the State from among themselves; _ S o
(&) One member elected by the Chairpersons of the Municipal Councils
of the State from among themselves; . .
M One member elected by the Presidents of the Block Panchayats of the
 State from among themselves; - .
() One member elected by the Presidents of the Grama Panchayats of the
State from among themselves.”; - : '

(i) Under the heading “Members Nominated by. Government”
clauses “(a) to (g)” - shall be omitted and clauses “t) to (k)" shall be
re-numbered as “(s) to (4 o -

(b} in sub-section (4), for the words, figures and brackets “and a Vice- _
 President nominated by the Government from among the members specified under
the heading ‘Elected Members’  in sub-section (3) of section 3", the words, figure
and brackets “and a Vice-President elected by the members of the State Sports

Council from among the members specified in items (a) and (b) under the heading
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“Elected Members” in sub-section (3 in such manner as may be prescribed”
shall be substituted ; ' ' : .
(©) in sub-section (7), after the existing proviso, the following proﬁso
‘and explanation shall be inserted, namely:— - o
“ Provided further that the term of office of a member referred to in
item (c) under the heading “Elected Members” shall be one year from the date of
his election. L -

- Erpla_natipn.—A'membar referred to in the preceding proviso shall not cease
to be such member solely on the ground that he has ceased to be the captain of
university team within the period of one year specified in the said proviso.”;

. {d) for sub-section (8), the following sub-section shall be substituted, namely:—
“(8) No person shall hold office as President or Vice- President of the
State Sports Council for a totai period exceeding ten years.”.
4. Amendment of section 4.~~ In section 4 of the principal Act,—

(a) in sub-section (1), for the words “an ofﬁcer not below the rank of a
~ Joint Secretary to Government”, the words “an officer not below the rank of a
Joint Secretary to Govermnent or the Director, Sports and Youth Affau's shal
be substituted;

(b) in sub-section (3),—

(i) in clause (i), for the words “Administrative Board”, the words
“Standing Committee” shall be substituted ;

_ (i) in clause (i), for the words “Administrative Board”, the words
“Standing Committee” shall be substituted;

(dii) in clause (vi), for the words “Administrative Board”, the words
“Standing Committee” shall be substituted; '

(¢} in sub-secuon (4), for the words Adnnmstmtwe Board", the words
“Standing Committee” shall be substituted. ‘

_ S. Amendment of secaon -5.—In section 5 of the ptmc:pal Act,—




(a) in sub-section (2),—
(i) clause (cA) and proviso shail be omitted;

(ii) in clause (d), the ‘words and symbol “Town Sports Council,
Block Sports Council” shall be omitted ; :

_ (b) in sub-section (3), for the words “Administrative Board”, the words
“Standing Committee” shall be substituted, : :

: 6. Substtation of new section for section 6 —For section 6 of the prmclpa} '
Act, the following section shall be substituted, namely —_—

“6. Standing Committee . of the State Sports Council—()The
Govermnent shall for supemsmg the functions of the State Sports Council,
constitute a Standing Committee consisting of the followmg members, namely:—

(a) President of the State Spons Council ;
{b) Vlce-Prcmdem. _
(c) Government Secretary in-charge of Sports Deparmlént;.
(d) Finance Secretary (Expendituie);
{e) Director of Public instructions;
D Direct_or,' Sports and Youth Welfare;
®) Secretary State Sports Council;

(h) Seven members elected by. the members of the State Spons
Councll from among the elected members, of whom one shall be 2 woman and
one shall be a member representing the elected members of the District Sports
Council and one shall be an elected member from among members wpresentmg
coaches and famous sports persons.

(2) The Standing Committee shall meet at least once in a mo'nth '

| (3) The Standing Commlttee shall supervise the general functlonmg of the
State Spom Council.
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{4) The Standing Commitiee shall meet at such time and place as the
' Preﬂdcnt of the State Sports Council decides.

- (5) The quorum for meeting of the Standing Committee shall be one-'
third of its total membership including an ex-officio member.”.

7. Amendment of section 9.~ In section 9 of the principal Act,—
' (a) in sub-section (3), under the heading * Ex-officio Members,—
(i) in clause (), the words “and Roads”  shall be omitied;
(i) after clause (), the following clauses shall be inserted, namely:—
“ (j) The District Medlcal Ofﬁcer {(Health and Family Welfare), _
(k) The District Medical Officer (Ayurveda).”;

_ {b) Under the headmg Elected Members”, the existing clause shall be
lettered as “(a)” and after the clause so lettered a3 (a), the following proviso and
clauses shall be inserted, namely :— '

* Provided that any person who has been elected as per clause (a) shall )
not oontmue as a member of the Dlsmct Sports Council on compleuon of seventy-

(b) One person elected by the Chairpersons of Municipal Council
w1th1n thc districts from among themselves H '

{c) One person elected by the Presldems of Block Panchayats within
the districts from among themselves; :

(d) The Village Panchayat Prmdents wnhm the district shall elect
from among themselves three persons, if the _number of such Village Panchayat
" Presidens are less than fifty and five persons, if it is more than fifty-of whom one
‘shall be # woman and one shall be from the Scheduled Caste or Scheduled
Tribe;";
) {c) under the heading “ Nciminated Members” _for the existing items
(ii) to (v) under clause (a) .the following item shall be substituted, namety:—

(i) one person amonig the recognised coaches in the District.” ;
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(d) for sub-sectlon {4), the following sub-sectlon and proviso shall be -

. substituted, namely:~—

“{4)There shall be a President and a Vice-President for cverj.' District -

Sports Council elected from among the members of the Council as may be
prescribed:

- Provided that a member elected to the State Spcrts Council, from the

‘District Sports Council under the heading “Elected Members” as per clause (b)
of section 3 shall ot be eligible to be elected as Presiderit or Vwe-Pres:dent of the
District Sports Council,”; : :

(e} for sub-section (7), the following sub-section\ shall be substituted, namely:—

“ (7) No person shall hold office of President or Vice- President of the _

District Sports Council for a total period exceeding ten years

8. Amendment of section 10— In section 10 of the principal Act, in  clause -

(a) of sub-section (2), the words and symbols “Town Sports Council, Block
Sports Council,” shall be ommed

9, Amcndment of section IL—In section 11 of the principal Act for sub-

section’ (1), the following sub—sectlon shall be subst:tuted nameiy:—

- “(1) There shall be an Executive Committee of the District Sports
Council consisting of its President, Vice -President, Secretary and a member to be

elected 1o the State Council under the heading ‘Elected Members' as per clause (b) .
of section 3 and five members elected by the DlStl‘lOt Sports Council from among -

its members-of whom one shall be a woman.”.

10. Amendment of section 12.~in scctlon 12 of the principal Act, for the .

word “Chamnan wherever it occurs, the word "Pmsudent” shall be substituted.
11 Amcndment of section I.i—In section 13 of the principal Act,——
- (a) in sub-secuon (D, for the words “ and shall exercise such powers and

perform such duties as- may be prescribed”, the words “ and shall supervise the -

 functioning of the District Sports Council” shall be substituted;

o




- Council;™;

 shall be substituted,

(b) in sub-section (2), for the words “as may be delegated 10 him by the

Chairman from time to time,” the words “as may be prescribed” shall be
substituted; ' ' o

{(c) after sub-section (2), the followiﬂg sub-section shall be inserted, namely:—

"(3) The Vice-President shall, in the absence of the President preside

over the meetings of the District Sports Council and Executive Committees and

shall exercise such powers and perform such duties as the President may, from

~ time to time, delegate to him.”.

' 12. Amendment of section 14—1n section 14 of the principal Act,—
~ (a) in the proviso to sub-section (), for the word “five” the word

 “three” shall be substituted:

- (®) in sub-section (2), after clause (iii), the following clause shall be

| inserted, namely:— - . '

“(iv) examine and cause to be audited the statements and accounts of
the Corporatien Sports Council, Municipal Sports Council and Village Sports

(¢) in sub-section (3), for the word “Chairman”, the word “President”
13. Amendsment of Heading of Chapter IV.— In the heading of Chapter IV,

the words and symbol “TOWN SPORTS COUNCIL, BLOCK SPORTS

COUNCIL” shall be omitted. . o - _

14. Amendment of section 15—n section 15 of the principal Act—
(@) clause (c) shall be omitted; o
(b) clause (d) shall be omitted; .

(c) for the words “the State Sports Council may”, the words “the State
Sports Council shall” shall be substituted, - | -
16. Amendment of section 16.—In section 16 of the principal Act,—

(a) in sub-section (1),—

149472018, -
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(i} in clause (b), for the words “Commissioner of Polxoe the words__
“Police Officer not below the rank of Assistant Commnsmoncr” shall be
substituted;

(ii) in clavse (c), for the words and brackets “the Executive Engineer
(Buildings and Roads)”, the words “the Executive Enginger of the Local Self
'Government Institutions” shall be substituted;. :
(ifi) after clause (h), the following clause shall be inserted, namely:—
“H The Health Off'wcr havmg Junsdlctmn over the Mmucnpal
Corporation area.” ';
(iv) under thc.heading "‘El'ected Members”, in clause (a), for the words -
“three members elected by the Councillors of Municipal Corporation from among

themselves of whom one shall bc a woman” the words and symbol - “five - |

members-elected by the Councillors of Municipal ' Corporation from among '
themselves of whom at least two shall be women” shall be substituted;

(b)) In sub-section (2), for the words “Members of Corporation ' Sports
Council shall elect a Vice-President from among themselves”, the words “The
Chairman of the Municipal Corporation Educauonal Standing Committee shali
be the Vice-President of the Corporation Sports Council” shall be inserted.

16. Amendment of section 18—in section 18 of the principal Act—
{a) in sub-éecuon {1),— '
@) under lhe heading “Ex—ofﬁczo Members -
{1} for clause (c), the following clause shall be substituted, namely —_
“(c) the Assistant Executive Engineer, Local Self Government
Institutions, having jurisdiction over the Municipal Council arez”;
| _ (2) after clause (h), the following clause shall be inserted, namely:— _
"(3) the Health Officer having jurisdiction over the Municipal Councll afea.”; |
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(i) under the heading “Nominated Members”, for clanse {c), the
following clause shall be substlmted. namely:— '

~ *(c) two Physical Bducauon Teachers in the Municipal area
nominated by the Municipal Council, of whom one shall be from college and one
shall be from school.” ; '

(ii) in clause (a), under the heading “Elected Members” for the
words and symbol * three members elected by the Municipal Councillors from
among themselves, of whom one shall be a woman”, the words “ five members
elected by the Municipal Councillors from among thcmselves of whom at least
two shall be women” shall be substituted; '

(b) in sub-section (2), for the words “The members of the Municipal
Spérts Council shall elect a Vice-President from among themselves”, the words

" @ The Chairman of the Municipal Educational Standing Committee shall be the

Vice-President of the Manicipal Sports Council” - shall be substituted.
17. Omission of section 20—Section 20 of the pnnc:pal Act shall be omltted.
" 18 Omission of section 21—Section 21 of the principal Act shall be omitted.
' 19. Onission of section 22— Section 22 of the principal Act shall be omitted.
20. Omission of section 23— Section 23of the principal Act shall be gmitied.
21. Amendment of section 24— In section 24 of the principal Ac:,— |
(a) in sub-section (1), under the headmg “Ex-officio Members"' -

. (1) in clause (¢c), for the words “Cmclc Inspecmr" the word “Sub
Inspector” shallbesubstltuted,

(i) for clause (d), the following clause shall be substituted, namely:—
| “(d) The Assistant Engineer of the Local Self Government

_ Institutions having jurisdiction over the Grama Panchayat area;”; '

(b) for sub-section (2), the Tollowing sub-scction shall be substituted, pamely:—
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“(2) The Chairman of the Standing Committee for Healith &
Education of the Village Panchayat shall be the Vice-President of the Village =
_Sperts Council.”, : . : '

22. Amendment of section 27—1In the marginal heading of section 27 of the
principal Act, the words “Town Sports Council” and the words and symbol “the
Town Sports Council, the Block Sports Council” in the section ~ shall be

23 Amendment of sction 28—in sub-section (I) of section 28 of the
principal Act,— - - _ . o
' (i) the words “Town Sports Council, Block Sports Council” - shall be omitted;
(i) inthe Proviso, the words “the Town Sports Council”  shall be omitted,
24, Amendment of secﬁm '29.—In sub-section (1) of section 29 of the
principal Act,— _ o S _ '
(i) the words and symbol “Town Sports Council, Block Sports Council”
shall be omitted. ' : - o .
. () aﬂerﬂmwofds“twiceinéyem’*, mewords“andoneofitshallbe.
the annual meeting”  shall be substituted. -
25. Substitution of new section for sectiom 30— For section 30 of the
principal Act, the following section shall be substituted, namely;—

' 30, Settlement of disputes between Councils, Sportsmen and
Sports Organisations—(1) If a dispute arises in respect of any matter under the
~_provisions of this Act or rules made thereunder between two or morc‘Spom; _
Councils or between Sports Council and Sportsman or between wo or more
Sportsmen or between two or more Sports Organisations or between Sports -
Organisation and Sportsmen of a district or between a Sports Organisation and any.
Sports Council within the district, the District Sports Council shall have power to
settie such dispute; . -

(2) Any person, Sports Organisation, Sports Club-and Sports Council,
aggrieved by any decision taken by a District Sports Council under this Act or the
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 rules made thereunder may appeal to the Appeflate Tribunal within stich time and -
in such manner as may be prescribed and the decision of the Appellate Tribunal
thereon shall be final.”

26, Amcndmem of section 31 ~—In section 31 of the pnncmal Act.—
(a) under sub-sect:on { lA),

() in the proviso to clause (iv), for the words, figures and symbol '
“twel\neymrsorhllthcoompleﬂo.;ofe:ghtyyearsafbertlwdatcofcommeneemmtofthn
Kerala Sports (Amendment) Act, 2015”, the words “a total of twelve years or till the

‘completion of seventy years” shall be substituted;

(if) after clause (iv), the following explanation shall be inserted, namely:—
" “Explanatiom—for the purpose of this sectlon, office bearer means,—
(1) President; ) '
(u) Vice-President;

(i) General Secretarnyecrelary!Honorary General Secretary or
other equivalent job;

(iv) Joint Secretary!Honomry Joint Secretary or other eqmvalent job
W) Treasurerﬂ:lonorary Treasurer.”; _
(iii) in clause (xvi), the words * Sports Council” shall be omitted;

_ (iv) in clavse (xx), for the words “The Secretaries of all Sports
Organisations shall be a Sportsman who had participated at least in the State
Level”, the words “The State Secretaries and District Secretaries of all Sports.
Organisations. shall be a Sportsman who had participated at Ieast in the State Level -
and Dlslnct Level” shall be subslltuted,

(b) in sub- secnon (2), for the words “forty five”, the word “thirty” shall
~ be substituted;

(©) sub-sections (3 and (4) shall be 6mitte;l;
(d) ini sub-section (5),— |
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(i) for the words, figures, syml__:dls and brackets “under sub-section
(2) or sub-section (4)”, the words, figure, symbol and brackets, “unider sub-
section (2)” shall be substituted;

(ii) after the words, “as the case may be”, the symbol and words,
“otherwise the refusal of the application  shall be mfonned to the said Sports -
Organisation within one month” shali be inserted,

(e) in sub-section (6), for the words “may file appeal before the District
Level Dispute Redressal Commitiee or the State Dispute Redressal Commitice,
respectively”, the words “may file appeal in the Appellate Tribunal along with
the fees, as may be prescribed” and for the words “within such time and in such
manner as may be prescribed”, the words “and the decision of the Appellate
Tribunal thereon shall be final” shall be substituted;

(f) after sub-section. (6), the following sub-sections shall be inserted,
namely :— '

“(7) The Sports clubs ﬁmcuonmg only in the area of any Mumclpai
Corporation or Municipal Counc:l or Village Panchsyat may register as a sports
club with the Corporation Sports Council o Municipal Sports Council or Village
Sports Counc:l concerned, as the case may be. : ’

(8) Any application for reg:sh-at:on under sub-section (7) shall be
submitted to the Sports Council concerned in such form and in such manner and
subject to such terms and conditions as may be prescribed along with the
prescribed fee,

(9) The applications received wnder sub-section (8) shall be conmdered by
the sports council concerned and if it is satisfied that the conditions required for
such registration have been complied with such Sports Club shall be registered or
otherwise the information regardmg refusal of the application shall be intimated to
the applicant.

(10) Any person aggrieved by a decision taken under sub-section ( 9) may
~ appeal before the District Sports Councll concerned within such time and in such
manner, as may be prescnbed :
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(11) The terms and conditions for registration of Sports Organisation and .
the withdrawal of such registration and the procedure to be followed by the
District Sports Council and the State Sports Council in granting such registration
and the privileges of such registered Sports Organisations shall be such as may be
* prescribed .”. ' _ : _

21 Ammdmcnt.af section 31A.—After sub- section (3) of section 31A of
the prineipal Act, the following sub-section shall be inserted, namely:—
“(4) If the recogn. ition of any organisation is cancelled under this
section, the State Sports Council may organise District level and State level
competitions of athletic items concerned, in consultation with the Central
Federation of such organisation in the manner as may be prescribed.”. '
28, Insertion of new section. 31B.—After section 31A of the principal Act,
the following section shall be inserted namely:— i :
_ “31B. Permission of Government for organizing competitions.—Any
sports organisation other than a registered sports organisation shall ohtain prior
.pemisr;im_loftheStateGovemmentinthemamerasmnybeptesmibed,for
_ organizing District level and State level sports competitions in the State in the
sports items they represent.”. B
29. Amendment of section 32— In sub-section (35 of section 32 of the
principal Act, for the words «District Level Dispute Redressal Commitiee”, the
words "Appellate Tribunal within uch time and in such manner as may be
prescribed and the decision of the Appellate Tribunal thereon shall be final” shall
be substituted. .
30, Amendment of section 37~ In section 37 of the principal Act— -
(6) in the marginal heading, the words “ Town Sports Council” - shall be omitied;
(b} in sub-section (1), the 'words and symbols “Town Sports _Counéil.
Block Sports Council,” shall be omitted. e
. 31. Amendment of section 38—In sub-gection (1) of section 38 of the
principal Act, the words and symbol “Town Sports Council, Block Sports
Council” . shall be omitted. o '
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32. Amendment of section 41—in section 41 of the principal Act, for sub-
section (1), the following sub-section shall be substituted, namely:—
o “(1) The Government may, by notification, constitute an Appellate
Tribunal for settling any dispute, question or any other matter and for taking
" decision on appeals to be settled under this Act between,— ' : :

* () State - Sports Cdunc_:il and.a Distriét'Sports Couné_il;

| (b) State Sports Council and a Sportsman; | _
(c) State Sports Council and Sporfs'Organisaﬁons; and
(d) District Sports Couﬁcils."_.

33. Amendment of section 42—in section 42 of the principal Act, for the
words “to be determined by the District Dispute Redressal Committee, the State . .
Dispute Redressal Committee or Appellate Tribunal”, the words “to be determined by
the Appellate Tribunal” shall be substityted, '

34. Amendment of section 45—dn sub-section (2) of section 45 of the
principal Act— S :
(@ in clause (), the words and symbol “Toun Sports Council, Block Sports
Council” shall be omitted; -~ - | -
| (®) in jtem (e), the words and symbols “Town Sports Council, Block
Sports Council,” shall be omitted; B : :

(¢) for item (g), the following item shall be inserted, namely:—

“(g) powers, duties and functions of the Secretary of State Sports
Council, Standing Committee of the State Sports Council, Secretary of the District
Sports Councils and Executive Committee of the District Sports Council;” |
35. Special Howls‘z'on.—Not“rimslénding anything contained in the principal
- Act, rules or regulation made thereunder or in any judgment, decree or order of
any court, on and from the date of commencement of State Sports Council, -
District Sports Councits, COxporation_Spms'Councils, Municipal Sports Councils
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as amended by the Kerala Sports (Amendment) Ondmance, 2018 (42 of 2018), the
existing State Sports Council, District Sports Couricils, Corporation Sports
Councils, Municipal Sports Councils and Village Sports Councils shall be deemed
to have stand dissolved .

36. Repeal and savmg——(l) The Kerala Sports (Amendment) Ordmance,
2018 (47 of 2018) is hereby repealed.

(2) Notwithstanding such repeal, anything done or any achon taken under
the principal Act as amended by the said Ordinance shall be deemed to have been
' doneortakenundermemnclpalActasamendedbythnsAct

STATEMENT OF OBJECTS AND REASONS "

The Kerala Sports Act, 2000 {2 of 2001) passed in the State of Kerala to
prowde for promotion of sports and games, to enhance the athletic efficiency for
the constitution of Sports Councils at the State level, District level and local level
and for matters connected therewith. But, the Government considers that there are
certain defects in the provisions of the said Act in implementing the objects of the
sald Act in the proper manner. :

By amending the said Act, the consntutlon and funcuonmg of the State
Sports Council and District Sports Councils become more democratlc and the
objectlves of the Sporis Policy of the Kerala State shall be accomphshed. ’

The arnendment a.lso mtends to make thc actxvmﬁ of various orgamsat:ons
which are functlonmg in the sports sector in a unified, free and transparent
manner, Further, the amendment also. proposes to bring in those who are from
sporls sector as office bearers of Sports Councils and- other Sports Organisations
and Government have decided to make necessary amendments with regard to age
limit and term of office of the bearers and members of State and District Sporis
Councils. The Govermnent also decnded to introduce & new section in the Sports
Act with a view to restrict the sports oompeutlons conducted by the orgamsauons
wlnch are pot legally reoogmsed or fake. : : :

This Bill seeks to ach.leve the above object

1494/2018."
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* FINANCIAL MEMORANDUM |
. The Bill, if enacted and brought into operation, would not involve any
expenditure from the Consolidated Fund of the State, y -
MEMORANDUM REGARDING DELEGATED LEGISLATION.

. Sub-clause (b) of clanse 3 of the Bill proposed to amend sub-section (4) of
section 3 of .the principal Act empowers the Government to make rules to-
~ prescribe the manner of election of the Vice-President of State Sports Council.

2. Sub-clause (d) of clanse 7 of the Bill proposed to amend sub-section (4) B

_of section 9 of the principal Act empowers the Government to make rules o
prescribe the manner of election of the President and Vice-President of District.

_Sports Council. ' : : ' . o '

' 3. Sub-clause (b) of Clause 1t of the Bill proposed to insert sub-section (2)
of section 13 of the principal Act empowers the Government to make rules to
prescribe the powers and duties of the President in the absence of the Chairman of -

~ the District Sports Council. o . '

4. Clause 25 of the Bill proposed to insert sub-section (2) of section 30 of

the principal Act empowers the Government to make rules {o prescribe the manrier

- of filing appeal to the Appellate Tribunal. ' :

' S. Sub-clause (¢) of clause 26 of the Bill proposéd to amend sub-section (%)

- of section 31 of the principal Act empowers the Government to make rules to

prescribe the fees for filing appeal to the Appellate Tribunal, o
6. Subsclause (f) of clause 26 of the Bill proposed to insert sub-section (8)
to section 3] of the principal Act empowers the Government to make rulés to

prescribe the manner of registration of Sports Club. _

.~ 7. Subeclause (D of clause 26 proposed to insert sub-section (1) to section
~ 3t of the principal Act empowers the Government to make rules to prescribe the
manner of filing appeal before District Sports Council. S

8. Sub-clause (f) of clause 26 of the Bill proposed to insert sub-section 1 to
© section 31 of the principal Act empowers the Government to make rules to




. prescribe the procedure to be followed by District Sports Council and State Sports
Council with regard to the registration of Sports Organisation. '

9. Clause 27 of the Bill proposed to insert sub-section (4) of section 31A of
the principal Act empowers the Government to make rules to prescribe the manner
of conducting competitions in-the District level and State level on sports item
concerned, if the recognition of a Sports Organisation is cancelled.

10. Clause 28 of the Bill proposed to insert section 31B in the principal Act
empowers the Government to make rules to prescribe the manner of seeking
permission of the Government by Sports Organisations whlch are not recognised
Sports Organisations to conduct compentxons

_ 11. Clause 29 of the Bill proposed to amend sub-section 3) of section 32
empowers the Government to make rules o prescribe the manner of filing appeal -
before the Appellate Tribunat with regard to registration of sporis persons.

. 12. Clause 32 of the Bill proposed to amend sub-section (1) of section 41 of
the prmclpal Act empowers the Government to constitute by nonﬁcauon. '
" Appellate Tribunal for dsciding on appeals regarding any dlspule question under
this Act.

13. The matters in respect of which mles may be made or notifications may
be issued, are matters of procedure and are of routine or administrative in nature.
_ Fﬁr&er, the rules so made and the notifications issued are subject to the scrutiny

" of the Legislative Assembly The delegation of legislative power is thus, of
normal character. ' ' '

"E.P. JAYARAJAN.
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EXTRACT FROM THE KERALA SPORTS
| ~ ACT, 2000 (2 OF 2001)
' 2. Definition.—In this Act, unless the context otherwise require,—
- _. (i) “Admmlsu‘atlvc Board” means the Adxmmstrat:ve Board of the State -
- Spons Council consmuted under section 6;

(lA) “Appellate Tnbunal” means the Appellate Tribunal consututcd
under sectum 41,

(i) “Block Sports Counc:l means a Block Sports Councll constituted
under section 15 fora Block Panchayat area;

L L ek Hk - Kk

{ivA) “District l._.evel Dispute Reclressal Committee™ means District
Level Dispute Redressal Committee constituted under section 30; '
¥ ' . R . _ ek e

(viii) “Member” means a member of State Sporis Council or District

Spm'ts Council or Corporauon Sports Council of Municipal Sports Council or

Town Sports Council or Block Sports Council or Village Sports Councxl
whichever is relevant to the conlext,

#x T ' *s "

_ (xviiiA) “State Dispute Redressel Committee” mean the State Dlsputc
Redressal Committee constltuted under section 30;
| Aok ) . L1 J ’ £l il
(xxii) “Town Sports Councll means a Town Sports Council constituted
under section 15 for a Town Panchayat area; :
o . e ¢ . “w ' £y

3 Consamam and C‘amposman of the Kerala State Sports Co:mczt—( l) As
soon as may be after the commencement of this Act, the Govemment may by
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notification, -constitute with effect from such date, as may be specified m ﬁie .
notification, a State Sports Council to be called “ the Kerala State Sports Council”,
= _ ' ' . *u  ae

(3) The Kerala State Sports Council shall consist of the following
members, namely:— -
- _ : e . - "
Elected Members

One member each from each .of the recognized State Sports Orgnmsatwn _
elected by the members of such organisation from among themselves.

Members Nominated by Government

(a) one member éach i'epresehtmg the Dls'mct'Sporls Councils from a
panel of not less than thme names submmed by the Chairman of the Dlstnct

Sports Councils;

(b) five members from among the members of 'ﬂte Legislative ASsembly, of
whom one shall be a woman; ' '

(c) one member from amoug the Mayors of the Mummpal Corporations
in the State;

{d) one member from among the Chmrpersons of the Municipal Councﬂs in
the State;

(e '_one member from among the Di_striét Panchayat Presidents in the State;
(f) one member from among the Block Panchayat Presidents in the State;
(g) one membef from among ‘the Gmma Panchayat Presidents in the State;
(h) four physu:al Educatmn Directocs from the Universities in the State;

(i) two sports coaches from among the sports coaches who have :
moulded sportsmen of mational or international standard or those who have
received recogmuon of the country for their achievements; -
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') four leading sportsmen from among the sportsmen who have
represented the country in recognised international champlonshxps of which two
shall be women; '

(k) wo members from among the spons Joumallsts nominated by the
Government.

(4) The State Sports Council shall have a premdent havmg interest in
'sports and games, nominated by the Government and a Vice-Presiderit nominated
by the Government from among the members specified under the headmg ‘Elected
Members’ in sub-section (3) of section 3. -

#oke S e _ T R

)] Every member of the State Sports Council, other than ex-officio
" members, shall subject to the provisions of this Act and the rules made thereunder,
hold office until the next reconstitution of State Sports Council: :

: Provided that no member nominated or elected in his. capacity as a -
member of a particular body or as the holder of a particular office, shall continue
.asamemberbeyondapmodofﬂlreemondlsaﬁerhehasceasedtobesuch :
member or holder of such office unless he again becomes such mcmber or holder '
of such office within such period.,

(8) Nopersonshallbeelectedasmemberformomthanmmetems

4. Secretary of the State Spom Council—(1) The Government shall, in
consultation with the president of the State Sports Council, _appoint an officer, not
below the rank of a Joint Secretary to Government as the Secretary of the State
Sports Council.

» o L B _ &

(3) SubJect to the provision of the Act and the rules made thereunder the
Secretary shall

(1) 1mplement the molutlon of State Sports Coungcil and ns
Admlmstrauve Board; '
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(ii) . incur -the expendlu.lre authonsed by the President and the
Adtmmstratwe Board;

i _ Cww o &w : k1

(vijkeepthemcordsbfﬂiemeeﬁngsandthepmceediﬁgsoftheswe

Sports Council and Administrative Board;

o w* wk : .

{4) The Secretary may, with the permission of the Administrative Board,

and subject to such restrictions and limitations specified by him by an order in

writing entrust any of his functions to-any official of the State Sports Council.

5. Duues, Powers and Funcuom of the State Sports Conncd.—(l) The duty

of carrying out the provisions of this Act shall subject to the restrictions,
c:mdmons and’ llmltatlons herein contained, be vested in the State Sports Council.

(2) Save as otherwise expmssly provided in this Act, the State Sporls

‘Council shall have the following powers and functions, namely —

- o . %

(cA) The Govérnment may, for the purpose of renovation of any
stadium, playground, open place, swimming pool or other permanent sporis
infrastructure which are constructed with the financial assistance from the -
Govemment or any agency under it and owned or occupled by the District Sports
Council or any other ‘organisation registered under it, or for the purpose of its
maintenance or management or for both; in case the existing occupants do not

‘manage -or maintain the same properly or if the alterations or modifications of the

facilities are made for any other purpose not refated to sporis without the approval

_ of the Kerala State Sports Counml take over their management:

Provided . that before such take over the Government shall cause to
conduct an enquiry for the purpose by an officer tiot below the rank of a Joint
Secretary to the Government and as part of the enquiry, an opportunity of being

heard shall be given to the parties concerned after serving notice on them. "~

© e o ok ' o . P
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(d) to conduct or organize by the council itself or through' District

Sports Council, Corporation Sporis Council, Municipal -Sports Council, Town
Sports Council, Block Sports Council or Village Sports. Council or to ensure their
participation, in tournaments, compeuuons, training courses, seminars, coachmg

centres, ex!nbmons. tours and other items which help in the promotion of sports
~ and games in the State;

*% x - *%

(3) The State Sports Council may subject to any resirictions and

condmons as may be specified by it, delegate its powers and duties under this Act

“and rules made there under 1o the Admlmstmtlve Board of the council or its
President or Secretary.

ik *h *¥ . e _

: 6. Administrative Board of the State Sports Council—(1) The Government
" . shall, for the purpose of ‘supervising the functions of the State Sports Council,
constitute an Administrative Board conmstmg of the following members,
namely —

{a) Presldent of the State Sports Council, who shall be the Chairperson
of the Adnumstrauve Board

" (b) Vice premdent of the Sta!e Spom Councﬂ

_ (c) Secretary to _Governmcnt. Sports and Youth Affairs Department or
an officer not below the rank of a Deputy Secretary 'depmed by him'

(d) Finance Secretary (Expenditure) or an officer not below the rank of

a Deputy Secreta:y depuled by him;
" (e) Direstor, Sports Department;

® three members of the State Sports Council, nommaaed by the

Govei‘nment ﬁ'om among the members under the headlng “Elected Members”;

&
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‘ namely:—

.monthand
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(8) a member of the State Sports Council, nominated by - the
Govemnment from item (a) under the heading' “Nominated Members”;

' (h) one member of the State Sports Council, nonnnated by the

Govmment from item (h) under the heading “Nominated Members”‘

(i) two members of the State Sports Council nominated by the

‘Government from item G) undemhe heading “Nonunated Membels . of whom,

one shall be a woman;

0) State Sports Council Secretary who shall be the Membet— Secretary '
of the Administrative Board. '

(2) The elected Adnnmstratwe Comnnttee shall meet at least once in a

(3) The Adrmmsl:rauve Board shall supervise the general fnnctmmng of
the State Sports Coune:l

_ (4) The Adrmmstratwe Board ‘shall meet at such time and place as the
President of the State Sports Council may decide.

Now—'lhe quorum of a meeting of the Administrative Board shall melude :

- one third of its total membershlp and an ex-m‘ﬁcro member.

% o k- . 2 S ww

9. District Sports Council—(1) The Government shall, by notification,

constitute a body %o be called “The District Sports Council” in every district in

the State to exerclse the powers and perform the flmct:ons conferred .on, or
assigned to, the District Sports COllllCll under this Act.

ok . L2 *% - %

(3) Every District Sports Council shall consists of the followmg members

14942018,
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© Ex-officio Members
*x _. : = #=® %
_ (d) The Executive Engmee.r {'Bulldmgs and Roads) of the Publlc Works
Department ;. :
L . ' :tt - - %
(i) District Officer of the Public Relations Department.
‘Elected Members
~ One member each elected from each recognized District Sports Organisation
. affiliated as a unit of any recognized State Sports Organisation.
Nominated Members
.(a)i* . oWk = -
(i) The Mayor of the District or one person from among the
Chaispersons of the Mumc:pal Councils; '

(iti) One pcrsm from among the Presldent of the Block Panchayats n
the District;

(iv) Three persons from among the Presidents of the Grama Panchayats

‘in the District, if their total number is fifty or less and if it is above fifty, five

persons, of whom one shall be a woman and one shall be a person helongmg to -

Scheduled Caste or a Scheduled Tribe;

(v) two persons from among the approved coaches in the Dlstnct,
nominated by the Govennncnt

% . S e S *¥ *x

(4) There shall be a Pres:dent for thc District Sports COI.II'ICI] nommated
by the Govemmcnt :

£ _ T L T

-
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(7)Nopersonshallbeelectedasamemberformorethandu'eetmns

10. Powm and functions of District Sports Council.—(1) It shall be the

" duty of every District Sports Council to perform such of the functions of the State
Sports Council as may be delegated to the Dlstnct Sports Council fmm time 10

" time, by the State Sports Council. :

(2) WlthOl.lt prejudice to the generalny of the functlons mferred to in
sub-section (1), the District Sports Council may perform all or any of the
' followmg ﬁmctwns, namcly —_ :

_ (a) co-ordmate the actwllles of the Corporanon Sports Council,
" Municipal Sports Council, Town Spm'ts Council, Block Sports Councﬂ Vlllage' -
Sports Council and other reg:stered spotts organizations in the district;

: _*# . ok *t : gt

11. Executive Committee of the District Sports Council—(1) There shall be

an Executive Committee of the District Sports Council consisting of its Chairman, .

- President, Secretary and six members nominated by the Government from among
- the members of the District Sports COUDCll of whom one shall be a woman.

e ¥ _ % . %

12. Meeting of the District Spw-ts Councils.—(1} Every Dlslnct Spons shall
. meet at least twice in a year on the dates as may be fixed byﬂleChalrman and one
. of such meeting shall be the annual meeting. :

: (2) The Cham'nan may, whenever he deems fit convene a special lneetmg
-of the District Sports Council for the conduct of urgent ‘business to be perfmmd '

_ (3) Sub_]ect to such condmons as may be prescribed, if not less than one
"~ third of the total ‘members of the District Sports Council demand in writing for
the dlscusswn of matters of urgent nature a special meeting of the District Spons
Council shall be oonvened by its Chairman within fifteen days of such demand,

B 1Y ™ o . . **
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(3. Powers and fanctions of the Presideat aud Chairman of District Sports
Com:cﬂ —(1} The Chairman of the District Sports Council shall pres:de over the

meétmgs of the District Sports Council and shall exercise such powers and

perfonn_such functions as may be prescribed.

(2) The President shall, in the absence of the Chairman, preside over the

meetiligs__of the District Sports. Council and _eh_all exercise such powers and

perform' such functions as may be delegated to him by the Chairman from time 10
" time. ' ' '

14. Secretary of the District Sports Comm!—( 1) The Secretary of the State -
. . Sports Council shall, with the approval of the Admipislrative Board, by deputation

or selection, as the case may be, appoint an officer not_below the rank of a Section
Officer in the Kerala Government Secretariat service or an officer.of equivalent
rank in othér Departments or in the rank of the Assistant Secretary of the Staie
Sponis Council, as Secretary to the District Sports Council: |

Prowded that -more than five posts of Secretaries of District Sporls
Council shall not be set apart for appointment through selection from the of’ﬁcers
of the State Sporits Councﬂ

{2) The Secrctary shall sub_)ect to the prowsmns of this Act and the rulcs
made thereunder —_

*k : _ *k : . T *%

- (iiiy maintain and keep the accounts of feceipts and expenditure of tﬁe

. District. Sports Council;

~ (3) The Secretary of the District Sports Council, shall exercise other

powers and perform-duties as are confened or imposed on him by the Chairman of -

the District Spons Council.

11

i
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_ , CHAPTER IV _ .
CORPORATION SPORTS COUNCIL, MUNICIPAL SPORTS
"~ COUNCIL, TOWN SPORTS COUNCIL, BLOCK SPORTS COUNCIL
- AND VILLAGE SPORTS COUNCIL

) 15. Constitution of Corporation Sports Council, Municipal Spmrs Council etc—For
the purpose of co-ordinating and implementing various activities connected with
sports and games, in rural and urban areas, the State Sports Council may, in
consultation with District Sports Council and the local authorities concerned, by
notification, constitute with effect from such date as may be speclﬁed in the
notification,— .

*¥ _ : ©w ' P ' . e
(¢) a Town Sports Councll for each Town Panchayat area; .
(d) a Block Sports Council for each Block Panchayat area;
(e) a Village Sports Counc:l for each Village Panchayat area.

16. Composition of Corporation Sports Council—(1) Every Corporatlon'
Sports COIJJlQll shall eons1st of the following members, namely _

Ex-officio Members
. o e : Y e
{b) the Cornmissioner of Pohee, havmg _]unsdlctlon qver the Mummpal
Corporanon area ;
(c) the Executive Engineer (Buildings and Roads), having junsdlchon
" over the Mumc1pal Corporatlon area ; :
P # o e : S
() Tehsiidar',. having jurisdiction over the Municipal Corporation area.
I ' s ' o ' “.'.
: “Elected Members _ _
h (a) three members elected Iby the Councillors of Municipal Corporation
from among themselves of whom one shall be a.-woman and one shall be a
person belonging to Scheduled Caste or Scheduled Tribe ;

- : T R e o
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) Members of ﬂle Corporation  Sports Council shall elect a

Vice-President from among themselves and the Vice-President shall, discharge the
duties entrusted to him by the President and shall preside over the meeting of the
Corporation Sports Council in the absence of the President.
. ' LT ;*- - *
" 18. Composition of Mummpa! Sports C'ouncd-—-(l) Every Municipal Sports
Council shall consist of the following members, namely:—

Ex-ofﬁcw Members -

** : *ak % - ; **

- (¢} the Assistant Executive Engineer (Bulldmgs and Roads} havmg
Junschcuon over the Mumcmai Council area; :

Y S N o % ' ok
(h) Member of Legislativé Assembly repmseming'the ,Muru'cipal Council
area. '
Nominated Members

% . *% B B 1) *k

{c) one Phys:cal Education Director and a Physical . Bducatlon Teacher. .

nommaxed by the Municipal Council.
Elected Members

(a) three members elected by the Municipal Councillors from mhong _

~ themselves, of whom one shall be a woman and one shall be a A person belonging to
Scheduled Caste or Scheduled Tribe; '

e . e : wx

(2) The members of the Municipal Sports Council shall elect a

‘Vice-President from among themselves and the Vice-President shall discharge the

e
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dutms entrusted to him by the President and shall preside over the meetmgs of the
Mumc1pal Sports Councﬂ in the absencc of the President.

A ek S e -* _ ok
20 Composmon of the Town .S‘pm'ts C'ounc:l —Every Town Sports Councﬂ_ |
shall consist of the following members, namely:—
Ex-officio Members -
(a) the Cha.trperson of the Two Panchayat, who shall be ns Pres1dent,

(b) the Deputy Superintendent of Pol’ice. havmg jill‘!SdlCtlon over the
Town Panchayat area;

(c) the Assistant Executive Engincer (Buildings and Roads), havmg
]unsdlcnon over the Town Panchayat area; .

_ (d) the Regional Jomt Director of District Municipaliﬁes havmg
jurisdiction over the Town Panchayat area;

) © (e) the District Educauonal Director havmg ]unsdlcuon over the Town
Panchayat area; .
(f) the Secretary of the Town Panchayat, who shall be the Secretary of
the Town Panchayat Sports Councll ‘ :
(g) the Tahsildar having Jmmdwuon over the Town Panchayat area;
_(h) the Member of the Legislative Assembly representing the Town
Panchayat area.
Nonmnated Members

(a) two persons having achzevements to their credit in sports nominated
by the Council of the Town Panchayat of whom one shall be a woman;

(b) one ‘male student and one female student having achievements to
their credit in sports nominated by the Council of the Town Panchayat;
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(b) two Physical Education Teachers nominated by the Council of the
- Town Panchayat of whom one shall be from college and other shall be from school,
| © Elected Members |
(a) three members elected by the Counciliors of Town Panchayat from

~ among themselves, of whom oné shall be a woman and one shall be a person
belonging to Scheduled Caste or Scheduled Tribe;

(b) two persons elected fmm among the office bearers of the sports
organisations and clubs registered with the Town Panchayat, .

(2) The members of Town Sports Council shall elect a Vice-President -

from among themselves and the Vice-President shall discharge the duties entrusted
to him by the President and shall preside over the meetings of the Town Spons
- Council in the absence of the President. :

21. Executive Committee of the Town Sports Council —There shall be an
executive committee for every Town Sports Council consisting of its President,

Vice-President, Secretary and six members, of whom one shall be ‘a woman,

. elected by its members from among themselves for adm:mslermg its day-to-day
affairs. : -

S22 Campaszuon of Block Sporrs Councd —(1) Every Block Sports Councnl
shall consist of the following members, namely:~—

i

Ex-officio Members

.{a) the Presldent of the Block Panchayat, who shall be the Chairperson_

of the Block Sporls Council;

(b) the Secretary of the Block Panchayat, who shall be the Secretary of
the Block Sports Council; '

" () the Circle Inspector .of the Pollce havmg _]l.l.ﬂsdlctlon over the
headquarters of the Block Sports Council;

_ (d) the Assistant Executive Engmeex (Building and Roads) of the
Public Works Department having jurisdiction over the headquarters of the Block
Sports Council;. .

.“"
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(¢) the Senior Medical Officer of the Community Helth Cerehaving :
' Junsdlcucm over the headquarters of the Block Sports Council;

(f) the Assnstant Educatmnal Officer havang Junschctlon over tbe
headquarters of Ihe Block Sporls Council, :

Nominated Members _
(a) two Physical Education Teachers nominated by the Block Panchayat;

_ (b) one person nominated by the Block Panc.hayat from among the
" office bearers of the’ Pa:ent-’I‘eacher Associations of thc Schools smatod in the
Block Panchayat ares; :

{c) two persons havmg achievements of then' credit in spnrts mmmated
by the Block Panchayat of whom one shall be 4 woman.

Elected Members

(2) three persons elected by the members of the Block Panchayat from
among themselves of whom one shallbeawommandoneshalibeaperson '
belongmg to Scheduled Caste or Schedulad Tribe;

{b) two persons elecled by the Presidents of Sports Organisatiom__; and
Clubs: registered with the Block panchayat from among themselves.

(2) The membcm of the Block Spons Council shall elect a Vnce—Pmsndenl
from among themselves.

_ (3) The Vice- President, shall discharge the duties entrusted to him by the
President and shall preside over the meeting of the Block Sports Council in the
abscncc of the President.

23, Exacr.mva Conumttce of the Black .Sbom Council— There shall be an
Executive Committee for every Block Sports Council consisting of its President, -
" Vice President, Secretary and six members, of whom one shall be a woman,
elected by its members ﬁ-om among themselves for managing its day-to-dayl
affmrs

| 149472018,
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24. Composition of Village Sports Council—(1) Every Village Sports Council
shall consist of the following members, namely;— ' T
Ex-Officio Members

*x . * ETs . k%

Panchayat area;

. (d). the Assistant Executive Engineer (Building and Roads) of the

Public Works Department, having jurisdiction over the Village Panchiayat area;

L. L 2 : % ek

(2) The members of the Village Sports Council shall elect a Vice-
- President from among themselves. "

- % T o

27. Functions of the Corporation Sports council, Municipal Sports Council,
Town Sports Council etc.—The Corporation Sports Council, the Maunicipal Sports

council, the Town Sports Council, the Block Sports Council and the Village

Sports Council may, perform ail or any of the following functions, namely:—
(a) co-ordinate the activities of the registered sports organizations and
clubs within the jurisdiction of the-Sports Council; _ o :
: * ' (b) organize sports events or competitions or tournaments within their
area of jurisdiction; :
(¢) perform such other functions entrusted to it by the District Sports Council.
28, Term of office of members of Corporation Sports Council, Municipal
Sports Council cte.~(1) Every member of the Corporation Sports Council,

Municipal Sports Council, Town Sports Council, Block Sports Council. and
' Village Sports Council, other than the ex-officio members shall hold office for a -

period of five years from the date of his nomination:

(¢). the Circle Inspector of Police, having jurisdiction over the Village

e
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" Provided that the terny of office of the student representatives nominated

to the Corporatlon Sports Council, the Municipal Sports Council and the Town
Sports Council shall be one year from the date of their nomination, _

» ok o ' ww

- 29 Meeting -of the Corporation Sports Council, the Maunicipal sports
Council, etc.—(1) Every Cotporation- Sports Council, Muniicipal Sports Council,
Town Sports Council, Block Sports Courcil and Vlllage sports Councll shall meet
at least twice in a year.

a ' BRI ** o

30 Constitution of Drspme Redressal Comnmwcs.-—(l) 'Ihe Govemment .
shall constitute & State. Dispute Redressal Committee for the purpose of redressal
of dispute in respect of any matterundertheprowsmnsofﬂnsActorthemles-
made thereunder arising between two or more District Sports Councils or bctween
the State Sports Council and one or mere District Sports Councils or between thc

_ District Sports Organisation and its parent State Organisation.

_ (2) The State Dispute Redressal Comm:ttee shall conslst of the following
members nominated by the Government, namely:—

(a) an.officer not below the rank of a Joint Secretary.of the Spoﬁs
DeparmentmtheﬁovemnwntSecretnnatwhoshallbethemmrmn oftheCommmee

(b} an officer not below. the rank of a Deputy Secretary of the Law
Depariment in the Government Secretariat;

_ {c) one sports expert, _

(3) The District Collector shall, by nomination, constitute a District Level -

Dispute Redressal Commities for each Revenue District for the purpose of
redressal of dispute inrespectofanymatterundermeprovisionsofthisActorthe :
rules made thereunder, arising between 2 District Sports Council and a sportman -
: mhetweentwoormmespm‘tsmenorhvoormorespoﬂsocgamsaﬂonsorbetween
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SPorts clubs  under one sports organization ar between offics bearers of a

Particular sports organisation and sportsmen in the Di‘strict_.

following members, hamgly:'— _ :
' (&) one Deputy Collector of the District-Chairman; | |
(b) a practising advocate with a minimum of three years bar practice;

(9) a sportsman in the ‘District who has participated, or 'g.ainedb

recognition, in the State or National Leve} Competitions; .
(5) Any person, Sports Organization, Sports Cleb and Sports Council

aggrieved by a decision of the District Level Dispute Redressal Commitice

constituted under sub-section (3) may prefer an appeal before the State Dispute
Redressal Committée within such time and in such manner as may be prescribed.

_ (6) For the redressal of the disputes as mentioned in- this Section, the
State Dispute Redressal Committee o the District Level Dispute Redressal
- Committess, as the case may be, shall have the same powers as may be exercised
by a civil court under the Code of Civil Procedure, 1908 (Central Act 5 of 1908)
while trying a suit and the orders of the said Commitiees shall have the effect of a
decree passed by a civil court and the same may be executed through a civil conrt
‘having jurisdiction. : : _ 3

(7) The procedure for adjudication of disputes in the State Dispute
~ Redressal Committee and in the District Level Dispute Redressal Commitiee shall
besuch'asmaybcprescﬁbed. R S '

i
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31 Registration of Sports Organization.—(1) Any sports organization
carrying activities at the State level or at the disirict level, may be registered with -
the State Sports Council as a recogmzed organization under this Act, and any
apptication for such registration shall be submitted to the District Sports Council

of the district in which its headquarters is situated in the form as may be

prescribed, subject to the tenms and conditions specified in sub-section(tA).

(1A) There shall be the following qualifications and compliance of
conditions, for the registration of a Sports Organization, namely: -—

- - T : ** ' -

(iv)Thetermofofﬁceofﬂxeofﬁcebeare:s--shallbeaonetinxt&mof .

. four years and if not less than two thirds of votes of the members have been

obtained, the office bearérs shall be eligible to be re-clected for a similar term or period :
Provided that the office bearers shall mot hold office for a period

' _.exceeding twelveyearsortillthe'cpmplétioﬂofeighgye_arsaﬁertﬁcdateof

]

commencement of the Kerala Sports (Amendment) Act, 2015, whichever is earlier.

o ' Wk . . *% -

(xvi) Once in a year the general body meeting, and once in four years -
or before that according to the term of office of the office bearers a special
meeting to elect the executive committee m.embers including Presldent. Secretary
and Treasurer, shall be oonvcned " : '

ok ) _H ‘ ** T

o (xx) The Secretaries of all Sports Organizations shall be a sportsman
who had parumpated at least in the State level oompeuuons in their respective
spotts disciplines and shall be either ‘active in the field of spoﬂs or a retired
SpOrtsman. :

{2) The District Sporis Counc:l shall consnder the application and if it is
satisfied that the conditions for granting recoguition have been complied with, the
application shall be submitted along with-its recommendation for such registration -
to the State Sports Council within forty five days from the date of receipt of
3pphcan0n
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(3) If the application is not sent to the State Sports Council within the
time limit specified in. sub-section (2} with such “recommendation or the
application is rejected, the District Sports Council shall inform the applicant in
wntmg wlttnn forty five days from the date of receipt of the apphcatlon

(4) On receipt of an intimation under sub-section (3) the applicant may
within thirty days submit such application direct to the State Sports Counc:l

(5) The State Spons COtll'lCll shall consider an application received under
_sub-section (2) or sub-section(4) and if it is satisfied that registration shall be
given, such Sports Organization shall be registered as a recognized State Sports
Orgamzanon or a recognized District Sports Organization as the case may be.

(6 Any person aggneved by any decision of the District Sports Council
or the State Sports Council, as the case may be, with regard to the registration of a
 sports organization may file appeal before the District Level Dispute Redressal
* Committee or the State Dispute Redressal Committes, tespectively within such
umemdmsuchmnne;asmaybcprescnbed

4 -
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3IA. Withdrawal or suspermm of recognition of Spoﬂs Organisations. —(1)..
The State Sports Council may,. if any of the following irregularities are found out =

in the activities of a recognised Sports Organization, "until a complete and
comprehensive enquiry is made, suspend the recogmtlon of that Sports
Orgamzatlon as an interim measure, namely —_

¥ L2 B £ **

(3) The office bearer of an organisation, the reoogmnon of wlnch has

been cancelled as per this section, shall not eligible for becommg the office bearer
* of any other Sports Organization,

32 Registration of Sports Persons.—(1) Any Sports persons may register ag
a sports person in the District Sports Council and any application for such
registration, shal! be submitted to the District Sports Council in such manner and
subject to such terms and conditions as may be prescribed.
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16)] Any person aggrieved by any declsmn of the District Sports Councll
with regaril to the registration of sportspersm, may appeal before the Dtstnct
Level Dlspute Redressal Commme&

ok o T . e

37 Cansnmnon of Funds for Corporation Sports Council, Municipal Sports
Council, Town Sports Council, ete.—~(1) Each Corporataon Sports Council,
Mumclpal Sports Council, Town Sports Council, Block Sports Council, Village
Sports Council, as the case may be, shall constitute a Fund in its name, and ghall
be credited to such fund the amount reccived for any specmlpurposemaddmon to
the amount received from the District Sports Councll

- ' . _ e . m

38, Budget—1) Every Corporation Sports Council, Municipal Sports
 Council, Town sports Council, Block Sports Council and Village Sports Council
. shall, in every year, ;nepmmsuchformmdwltlunwchume,asmaybe
prescribed, a budgct for the next financial year showing the estimated receipt and
expenditure during that financial yearandforwardcopy of the same to the same
to the concerned District Sports Council.
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| 4\, Coustitution of Appellate Tribunal—(1) The Govemment shall, by
" potification in the Gazette, constitute an Appellate Tribunal for the purpose of .
decldmg the appeals to be disposed under this Act. '

s¢ w ©w

2 Bar of ;unsd:cﬂon of Civil Court.—No suit or other legal proceedmgs
" shall lie in any Civil Court, in respect of any dispute, question or other matter
" which is required, by or under this Act to be determined by the District Dispute
Redressal Committee, The State Dispute Redressal Committee or Appellate Tribunal.
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45. -Power to make rules.—(1) The government may, make rules either
Prospectively or retrospectively, to carry out the purpose of this Act,

(2) In particular.and without prejudice to the generality of the above said

power, in such rules provisions may be made for the following, namely,—

> - B ok
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(bj the resignation _of members in the State Sports Council, District

Sports Council, Corporation Sports Councit, Municipal Sports Council, Town:

Sports Council, Block Sports Council, Village Sports Council etc., and filling up
of consequent vacancies and other casual acancies; B

L PR n ek : *h

© (¢) the manner- in whic]l the meeting of State Sports Council, Disrict

* Sports Council, Corporation Sports Council, Municipal Sports Council, Town
Sports Council, Block Sports Council, Village Sports Council etc., shall be

~ summoned and procedure of such meeting and other related matters;

¥ : 1Y = S .

(g) powers, duties and functions of the Secretary of the State Sports -

" Council, Member-Secretary- of the Administrative Board, Secretaries of the
District Sports Councils and of the Executive Committee; o -
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